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contained in the. Fourteenth Report of the -
Standing Committee on Energy (Eleventh Lok
Sabha) on Demands for Grants (1997-98)
relating to Department of AJonuc Energy.

(ii) Sixth Report on Action Taken by the
Government on the recommendations
contained in the Fourteenth Report of the
Standing Committee on Energy (Eleventh Lok
Sabha) on Demands for Grants (1997-98)
relating to Ministry of Non-Conventional
Energy Sources.

(iii) Seventh Report on Action Taken by the
Government on the recommendations
contained in the Fourteenth Report of the
Standing Committee on Energy (Eleventh Lok
Sabha) on Demands for Grants (1997-98)
relating to Ministry of Power.

(iv) Eighth Report on Action Taken by the
Government on the recommendations
contained in the Fourteenth Report of the
Standing Committee on Energy (Eleventh Lok
Sabha) on Demands for Grants (1997-98)
relating to Ministry of Coal.

(v) Ninth Report on Action Taken by the
Government on the recommendations
contained in the Fourteenth Report of the
Standing Committee on Energy (Eleventh
].x>k Sabha) on the subject "Rural
Electrification-Problems, Realities and
Achievements"

ACCOUNCEMENT RE. GOVERNMENT
LEGISLATIVE BUSINESS FOR THE
WEEK COMMENCING 3RD
AUGUST, 1998

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAM NAIK): Madam
Deputy Chairman, with your permission, I
rise to announce that Government Business
during the week commencing Monday” 3rd
August, 1998 will consist of:—

1. Consideration of any item of
Government Business carried cover
from today's order paper.
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2. Discussion of final Report of Jain
Commission of Enquiry and Action
Taken Report thereon.

3. Consideration and passing/return of
following Bills as passed by Lok
Sabha:—

(i) The Oil-Fields (Regulation and
Development) Amendment Bill,
1998.

(i1) The Export-Import Bank of India
(Amendment) Bill, 1998.

(iii) The Cotton Ginning and Pressing
Factories (Repeal) Bill, 1998.

SHRI PRANAB MUKHERIJEE (West
Bengal): Madam Deputy Chairman, with your
permission I would like to made a submission.
We understand that the Prsar Bharati Bill is
going to 6e discussed in the Lok Sabha. The
other day informally we had some discussion
and we have decided that any Bill which has
already been passed by the Lok Sabha and
reported to this House, we would take them up
and we would dispose them of. But other than
three Bills, already listed if any further
legislation is taken up in the Lok Sabha and
passed by that House, then, we should have
time to consider and dispose of it. Therefore, I
would like to know from the Government
whether they are oontemplating to get the Bill
passed in the Lok Sabha. If it is being passed
in the Lok Sabha, and if it is going to be
brought before this House, then, we want our
programme rescheduled accordingly. If the
hon. Minister can throw some light On the
course of action of the Prasar BhaiTati Bill, it
would be better.

SHRI GURUDASGUPTA (West Bengal):
Madam Deputy Chairman, T have also some
serious apprehension regarding the
Government Business. My apprehension is that
on the Prasar Bharati Bill, the Government is
going ta uke its own time in the other House. A
t7lk is going on all around itbout this. It
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is also being said that—"for reasons known
to the Government better than to me—they are not
giving time to this Bill deliberately. I do not

know. If it is so, that gives the
Government  an
opportunity of promulgating or

Ordinance. It the Bill is passed in the Lok Sabha
and if it is not brought forward in this
House for a discussion, then, there can be an
Ordinance.

SHRI SANGH PRAYA GAUTAM (Uttar
Pradesh): How can you say like that? It is all
hypothetical. (Interruptions)...

THE DEPUTY CHAIRMAN: This is not the
way.

SHRI GURUDAS DASGUPTA: Madam, After
all, this House is the forum for expressing our
grievances.

THE DEPUTY CHAIRMAN: Just k one second.
(Interruptions). Just one second. Let me tell the
Member, many a time, when paper are laid on the
Table, Members have some views to express and they
do so. If you also have a view, please ask me for
permission, I will permit you. Let us have some
tolerance for this opinions. I assure you that I will
permit you.

SHRI TRILOKI NATH CHATUR-VEDI (Uttar
Pradesh): We are notonly ' tolerant. We accept
that with great pleasure.

SHRI GURUDAS DASGUPTA: Madam, 1 bow
down my head in respect because of the tolerance that
the hon. . Members promise to show to us. It is good
fortune. It is a good beginning for the day.

THE DEPUTY CHAIRMAN: Let us not have a
discussion on tolerance,.

SHRI GURUDAS DASGI"PTA: Madam, my
point is, Member* are always allowed to express
their ilpprchensions. When my friends were there
on the other side, we always expressed our
apprehensions. This is the only forum. We cannot
talk about them elsewhere. Since the
Government is thinking of

commencing 3-8-1998

giving some time for the Bill in the other House
and since the hon. Minister is not mentioning
about it, there is a gap and the gap, to me, is
because of a move which is afoot to promulate
an ordinance. If that is done, passing it in only
one House, that will be a serious erosion of the
parliamentary system, telling upon its fruitful
functioning. Therefore, I would like to know
from the hon. Minister if they are going to
introduce it in the other House, whether the Bill
is being brought to us or whether the
Government is contemplating to do something
beyond the scope of legislative sanction.

THE DEPUTY CHAIRMAN: Mr. Gurudas
Dasgupta's role has not changed. When you
were in the Opposition, he was raising these
issues with you. Now, you are in the
Government and he is raising the issues against
you. He is consistent on these issues.
(Interruptions).

SHRI. PROMOD MAHAJAN: There was a
period when' he was silent.

SHRI GURUDAS DASGUPTA: 1 have
never been silent. As a Member of this House, I
have never been silent even when our
Government was in power. (Interruptions).

THE DEPUTY CHAIRMAN: Just one
second. (Interruption). Let Mr. Bommai speak.

SHRI ASHOK MISTRA: Madam, can I
make a little point?

THE DEPUTY CHAIRMAN: I will allow
you. I will permit you Now, Mr. Bommai.

SHRI S.R. BOMMAI (Karnataka): Madam, I
completely agree with the apprehensions
expressed by my colleague, Mr. Gurudas
Dasgupta. Firstly, the Ordinance issued by "the
United Front Government was allowed to lapse
because of one particular individual being the
Chairman. There was no other reason. Anyway,
I am told that this Bill has been listed in the
business of the Lok Sabha. If it is passed
positively, it should come to this House and we
should have
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take action. The hon. Chairman has already
said that if necessary, we will have to meet on
5th also. Therefore, if the Bill is passed there-,
Our House Session may be extehd.d and time*
should be allotted to debate the Bill.

SHRI TRILOKI NATH CHATUR-VEDI:
Madam Chairperson, yesterday as well as the
day before yesterday the word "suspicion"
was played upon and used by my friend, Mr.
Das Gupta. There was a "Suspicion” about
what happened in Maharashtra, about the
deportation policy; there was a "suspicion"
about what has happened in Goa. Now, there
is a proverb in Hindi:

But the trouble is, intertaining "suspicion" and
"hearsay" and building "apprehensions" upon
them. An ‘apprehension' itself is. something
which is amorphous, which is ambivalent,
which has* no sustance normally.

THE DEPUTY CHAIRMAN: We are not
discussing Maharashtra. Don't derail the
discussion back to Maharashtra. We are
discussing the Government Business and let
us confine ourselves to that.

SHRI TRILOKI NATH CHATUR-VEDI:

Madam, I say that the misaprehensions of Mr.
Das Gupta are much too premature, if they are
not misconceived. That is why my appeal to
him, through you. Madam Chairperson, is that
he should not try to build up on all kinds of
suspicions much in advance and must wait for
the Goveiament to announce how the business
will come before the House.
IrP any case, as and when the Bill is passed
by the Lok Sabha, we will take it up.
Naturally, it cannot be considered an Act
unless we have passed it. So, we. will have an
ample opportunity for this purpose. Thank
you.

THE DEPUTY CHAIRMAN: So, I hope all
the preconceived apprehension will be
removed.
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SHRI TRILOKI NATH
CHATURVEDI: Madam, consistency is a
virtue with Mr. Gurudas Dasgupta. I concede
it.

THE DEPUTY CHAIRMAN: My
apprehension is that everything should not
become abortive.

SHRI ASHOK MITRA (West Bengal):
Madam, there was a very disturbing newsitem
in the 'Times of India' yesterday. We know
that there has been some discussion going on
about amending the Companies Act, and I
remember. Madam, you too, on one or two
occasions, had helped in these discussions in
trying to improve upon the amendments that
had been under discussion. Now, this
newsitem says: "The Government could not
find the time". {Interruptions) Let me
complete my statement. I have not said
anything. Madam, I don't speak very often in
the House. So, why don't you allow me to
speak for a while? Why should you follow the
rule that those who speak always, must
always speak always, and those who never
speak, would not be allowed to speak?

SHRI O. RAJAGOPAL.: Is it a reference to
Mr. Gurudas Das Gupta?

SHRI ASHOK MITRA: Madam, you know
that, this is a very serious matter. This
newsitem says: "The Government is waiting
the Parliament to close its shutters and then it
will promulgate an Ordinace in trying to
implement one of the Government's pet
things, namely, the buying back of shares by
the companies. Kow, I think this is a
pernicious way in a democratic system to go
about enacting legislation. Parliament exists in
order to examine the proposed Bills, and sits
in judgment on them. If you want to rule by
Ordinances, then we might not have
demanded independence from the British.
They were in the habit of ruling us by
Ordinances. Many of us and thousands of our
countrymen wenc to prisons, went to “he
gallows iri order to
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fight that pernicious Ordinance raj. Let i us not
bring this back. (Interruptions) So, < Madam, so
far as these particular | amendments to the
Companies Act are concerned, they must not take
the Ordinance route. They must wait for
Parliament to be reconvened an let us have free,
frank and thorough discussion on the pros and
cons of the amendments before we pass them. I
hope the Government will react to my
suggestion.

THE DEPUTY CHAIRMAN: Now, I will
ask the Minister to answer There should be
no apprehension.

.o AR AeRE(fewen): HeH,EH T
it I8 S Ared 9 5 59 e @1 oy B
B S TSR ot STt AT WRTS St 7 9R
ff SufRIT 9 fF IS9P ST A STed] 7189 H
@ B oo ST, TN BT | S &
AR 1 GO B39 H 99 39 4l &b A B A1
Bl I8 o N SHH! U T B DI 91 98 W
BT | GIAT WRIS Sl 7 GIRT HET {6 S9! T
BRY 3R Y I8l uR @ | T8l T q1 Hal
A B,aER A I del ol g SR gAY
BTS9 H ) a7 ] St 2 1

The anxiety of the Government is to place
it there and pass it here right now.

THE DEPUTY CHAIRMAN: Now, you
take care of that matter.

SHRI PRANAB MUKHERJEE: Madam,
let me know whether the Government is
bringing it or not.

THE DEPUTY CHAIRMAN: That is what
I am asking him.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAM NAIK): Madam, I do
not know to what extent it is proper for me to
say something about the List of Business
which is there. But since the matter has been
raised here, I would like to inform the House
that the Prasar Bharati Bill is listed as a last
item in today's List of Business in the Lok
Sabha. Naturally, when that Bill is passed
there, then only can we come to this
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House. As far as the question of allotment of
time for discussion is concerned, as soon as
the Bill is passed there, then only can we
decide about it. But what I can say now is that
we will aet strictly within the ambit of the
Constitution.  We  cannot  flout the
Constitution. We have never done it and we
will never do it.

THE DEPUTY CHAIRMAN: Now Calling
Attention to Matter of Urgent Public
Importance. Shri Biplab Dasgupta.

SHRI GURUDAS DASGUPTA:
Madam,.. .(Interruptions)...

THE DEPUTY CHAIRMAN: No, I cannot
allow. Gurudasji, please sit

Nown...(Interruptions)... That is enough.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU
(Karnataka): Prasar Bharati came
through an Ordinance.
...(Interruptions)... Prasar Bharati came
through an Ordinance.
...(Interruptions)... Prasar Bharati came

through an Ordinance at-the time of the
United Front Government. How is it wrong
now? ...(Interruptions)...

SHRI GURUDAS DASGUPTA: Madam,
my apprehension has come true.
(Interruptions)...

SHRI M. VENKAIAH NAIDU: Prasar
Bharati came through an Ordinance during
Gurudas Das Gupta's Government.
...(Interruptions)...

THE DEPUTY CHAIRMAN: Now Calling
Attention. ...(Interruptions)... Mr. Gurudas
Dasgupta. you have your say.
...(Interruptions)...

SHRI PRAMOD MAHAJAN: You had
never criticised the Prasar Bharati's original
Ordinance. ...(Interruptions)...

SHRI GURUDAS DASGUPTA: That is
different. That is totally different. ...(In terr
up tions)...

SHRI PRAMOD- MAHAJAN: Just now
you were talking about consistency! ..
(Interruptions)...
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SHRI GURUDAS DASGUPTA: SRR .35 araTaT ot 1 waferT v

The cat is out of the bag, Madam. . ’ fia i >

...{Interruptioiis)... The cat is out of the bag. &I < !

. {Interruptions)... [Sywwtege ($ft e wmer agddh) ferh=
THE DEPUTY CHAIRMAN: Calling g7

Attention to Matter of Urgent Public . A : -

Importance. Shri Biplab Dasgupta. ;! s ® il

(Interruptions)

That Business is closed now. Nothing will
go on record except the Calling Attention.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

The Situation Arising out of Widespread
Violation of Labour Laws

DR. BIPLAB DASGUPTA (West Bengal):
Madam, I beg to call the attention of the
Minister of Labour to the situation arising out
of widespread violation of labour laws leading
to- nonpayment of wages, default in the
payment of provident fund dues and other
statutory dues.

& w9 | I WBRI B 8 | Sl TRHR
[t & AT W 39 AT & TaH & forg
REER € | S adaife &5 ufasmr §
SRy S R o7 WRGRT W & o8l 9
yfisE Ra € | S i wad 1599/-
T YR T& Id9 U G Tl BRI
TR E AN BT © | FI WD &5 SUbHI
& Ufre™l & IMABI FFER 1600/~ FU
TS & SAfEId HoIgR] UKl PR IB & |
HaRT wiasr 4 da gl Sudy s
P I T 3 ARG RIS T 215 ARG
HHATRAT BT A fHAT 7T | 1997-98 &F
SR Yo iR HHAR) ST Wag 1 afkd

379 W3 (ST, FATRI] SIfeA): SuHTIf
HEIET,

TRBHR A=Y Y A I 579 BFAT S Ioeied
& IR F fafwa & S SRRl @1 wifefde 39
oF SRRl 7 f5Y ST | 9 7 1 <A @
AU R BT T LC R (M BIR R
FrafaRad g:-

(F) ASTGR] HETI AT, 1936

(@) irenfie fame sftfraw,1947 &t g
33 (M (2

(M) FERT 9" [ g9 gen Sudy
e, 1952

() SYSH HeTY AfFIH,1972

(3) HHarY T i1 rferfa, 1948

(&) I A AT, 1965

28 1 v FHe Gl 4 8 | A w9 A
39 AT F oo o1 g TR S
AT I WRBRI &1 2 | et v Ffy
(TmTot Iuder) AT 3R wHaRY Irog i
AT ST 4= B | P71 PR b

PRI A [ den sRy Sgwel
(FAFIT) B ool TARTIRT 6966 FRIS W off
| 396 I, g <31 B 3T 7 {6y SIH &
PR 31.3.98 TdH Pl HIAT ARAT Had 467
PRIS WY o 51 g Bf AT AR AR i
oy ¢ wriae @t 6.7 ufirerd So B |

P

WHR & I SUYh AT &1 gacd
FR & forg va wafia et 7 8 ok 39
T1d B YHET F1 & forg w97 -99d R I8
39 dF B geg Wl IR & § f vHERI @ 31
IR &1 FraeRT 2y f5an Sg | 81 & dedl
A &9 3R SU-aF BRIy & ||l 8y
afgsy e syl dur were wiesy
JITHT BT aYenl ARABIRAT & Wy # IR
PREB PRI wfas (Y F agen I3 &1 fawga
YR T fhaT ST e |

qogl e I (1936) iR SueH
e SR, 1972 BT TR A SFTgh
(FR) & IR F AT s Srenfies dee
I gRT fpar S § | gy H, e
3N He T & 319 25 IRVHRY § 8l




